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Appeal No. 199 of 2013 & IA No. 277 of 2013
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Versus

Tamil Nadu Generation and Distribution

Corporation Ltd.& Ors. ...Respondent(s)

Counsel for the Appellant(s): Mr. N.L. Rajah

Mr. Arun Anbumani

Counsel for the Respondent(s): Mr. S. Vallinayagam for R.2



ORDER

We have heard Mr. Rajah, the learned Senior counsel for the
Appellant.

Though the counter has been filed by the State Commission, nobody
has represented on their behalf today.

Hence, the State Commission is directed to appear through its
Representative or through the counsel especially to render explanation
with regard to the allegation made by the Appellant that most of the
directions issued by this Tribunal have not been complied with by the State
Commission in letter and spirit.

Post the matter for further hearing on 06.01.2014. The Registry is

directed to send a copy of this Order to the State Commission.

(Rakesh Nath) (Justice M. Karpaga Vinayagam)
Technical Member Chairperson
Ts/kt



